
CENTRAL AOP1INISTRA lIVE TRIBUNAL 
BANGALORE BENCH 
___________ 

Commercial Complex (&)A) 
Indiranage 
Bangalore - 560 651 

Dated $ 	
2 F. E B 1990 

IA V IN 	APPLICATION NO (s) 	- 1542 to 1548  

W.P. NO (s)  

pplicant (s) 

Shri A.L. Khena & 6 Or. 
To 

Respondent  ( 

V/a 	The Contronir, CQAL, N/a Defence, Bangalore 
&2Ors 

Is Shri A.L. khaa 	-, 
Secretary 
02 fence Scisnc. Ssrvjceà (DSS). & 
Defence Quality Assurance Services (DQAS) 
Officers' Association 
C/oControllsrata of Quality Assurance 
Electronics (CoAL) 
3.C. Nagar Post 
Sangalore 560 006 

2. Shri. R. Yoganaraejmhan 

3, Shri S.V. Srjnjvasa Rio 

 Shri S.P. Panda 

 Shri N.R.Sharma 

 Shri Govind Barn 

 Shri C.R. Nerayaria Murthy 

(Si Nos. 2 to 7 - 

3tsjor Scióntifjc Officers 
Controll.rate of Quality Assurance 
Electronics (COAL) 
Ministry of Defence  
1C Nagar 
'Bangalore - 560 006)  

Shri C.N. Bhekthavatgalu 
Advocate 
No. 289  Baja Snow Building 
Ssahadripuram 
Bangalore - 560 020 

The Conto1ier 
Contrallerat. of Quality 
Assurance Electronjos (COAL) 
Ministry of Defence 
3CNsgar Post 
Bangalore - 560 006 

The Director General of Quality 
Assurance (DGQA) 
Ministry of Defence 
Department of Defence Praductin 
OHQ Post 
New Delhi - 110 011 

11, The Secretary 
Ministry of Defence 
Department of Defence Production 
& Suppllai (DP&s) 
Boom No. 136/S, South Block 
New Delhi - 110 011 

12,. Shri 	Padmarajaj.h 
Central Govt. Stng Catrisel 
High Court Building 
Bangalore 560 001 

. I 

Subject t SENDING COPIES OF ORDER PASSED BY THE BENCH 

Please find enclosed herewith a copy of 

pesswd by this Tribunal in the above said application(s) on -31-1...90 

DEPUTY REGISTRAR ' 
End i abote 	

• 	_i•5c.____ 
(JuDIcI!L) 



- 
Date 

In the Central Administrative 
Tribunal Bai, gal ore Bench, 

Bangalore 
A.WO. 1542 to 1548/88(r) 

A.L. khann. & 6Ora 	 V/a The Centralist, CQL, /o Defines, 
Order Sheet (contd) 8ingiloz, & 2 	e 

C.N. øakthsvstsai 	 111.5. Padairajaish 
I 	 - 

Office Notes 	
Orders of Tribunal 

31.1.1990 

Shri M.S. Padmaajaiahfr1.& 

PT application no1542 to 1548/89 
who have filed this I.A. 

Shri D. Lcelakrjshnart for 
the applicant. 

Q1DERS QI I.A. No. V 

By this I.A. the respondents 
in the aforesaid appljcetjonjseek 
further extension of time by one 
year to implement the judgement of 

this Tribunal dated 7.2.1989. 
By that order this Tribunal 
directed the respondents to 
determine afresh the pay scale 

of the posts held by the applicants 
on or before 30.6.1989. The time 
for doing so was extended 

successively to 30.9.1989, 30.11.89 
and again upto 31.1.1990. While 
granting extension Y upto 31.1.1990 
by order dated 1.12.1989 this 
Tribunal observed that the 
\extension was being given as a last 
chance. Shri Padrnarajaiah however, 
ubmits that the 	t .of pay 
aeof the posts of the applicants 
of all India lée4 and informat— 

'ion has to be obtained from 

different organisation before the 
anomaly committee can finally 
determine the pay scale of the 
posts held by the applicants. 
In view of the considerable process 
involved and also the fact that the 
matter is to be considered by the 

anomaly committee at the National 



Data 	 Office Notes Orders of Tribunal 

ievel he submits that it will 
take much time to implement the 
order of this Tribunal. He assures 

me that it isot he 

respondents re not implemeflt9 
the order-of this Tribunal, but 

due to reasons beyond their control 
the final dee.4s+ort is being delayed. 

Shri Leelakrishnafl however, 

strongly opposes the request for 
extension of time since already 3 

extensions have been grard and 
nearly an year is elapsed since 
the order in reference was passed 

by this Tribunal. Some of the 
applicants have already retired 
and some are due to retire soon. 
Delay in implementing the 
judgement theréf ore, would cause 
considerable inconvenience and 

loss to the applicants. He, 
therefore, submits that the I.A. 
should be rejected outright. 
If at all sometime is to be given 
Shri Leelakrishnan submits that 
not more than I month's time should 

be given. 
Having heard both sides, 

aking into account the matter has 

ready been delayec ,considerablY 

bearing in mind1the problems 

zged on behalf of the respondents 

Shri M.S.P., I consider,  it 

,f'roper to extend the time for 

7inplementing the judgemerttby a 
further period of 3 months. The 
respondents will iplement the 
judgemerit by 30.4.1990 at the 
latest. I.A. V is disposed of 

accordingly. 

MEMBER(A ) 



TRIB1jiAL 
BANGALORE BENCH 

Commercial Complex (BOA) 
Indiranagar 
Bangaloro - 560 038 

Datal 	
5 U E C 'i989 

IA 1V 41N 
	

APPLICATION NO (s) - 1542 to 1548  

W.P. NO (o) 

: pplicant (s) 

Shri A,L Khanns & 6 Ore 

To 

Respondents 

V/s 	The Controller, CQAL, 'I/oDefenc., Bangalore 
&2Ors 

1. Shri A.L. Khanna 8, 	Shri. C.N. Bhakthavatulu 
Secretary Advocats 

- Osfenos Science Services (Oss) & No. 289  Raja Snow. Building 
Defence Quality Aèsurance. $.rvic.e(DQAS) S.ehadripuza* 
Of fic.rs' Association Bangalore - 560 020 
C/c Contzollerate of Quality Assurance 
Electronics (CQAL) 9. 	The Controller 
3.C. Nagar Post Controlisrata of Quality 
Bangalore 	560 006 Assurance Electronics (CQAL) 

Ministry of Defence 
2. ShrI. R. Yoganarasiehan C Nagar Post 

Bangalore - 560 006 
\. .)3•  Shri 5,V, Srinivasa Mao 

10. 	The Director General of Quality 
4. Shri S.P. Pande Assurance (DGaA) 

Ministry of Defence 
S. Shri N.M. Sherma Department of Defence Production 

• DHQ Post 
6. Shri Covind PaIR NSW Delhi 	110 011 

7. Shri C.R. P4arayans Murthy 	 11. The Secretary 
Ministry of Defence 

(Si Was, 2 to 7 - 	 Department of Defence Product ion 
& Sppltee (DP&s) 

3unior Scientific Officere 	 Room No. 136/5, South Block 
Controllerate of Quality Assurance 	 New Delhi - 110 011 
Electronics (CQAL) 	 - 

, 	Ministry, of Defence 	 12.,  Shri M.S. Padmaraiaiah 
3C Nagar 	 Central Govt, Stng Counsel 
Bangalore 560 006) 	 HIgh Court Building 

Bangalore 560 001 

Subject : SENDING COPIES OF ORDER PISSED BY THE BEJj 

Please find cnclosed herewith a copy of 

passed by this Tribunal in the above said application(s) on 	11289 

"1P Y REQISTR (c (3uDIcIAL) - 



CENTRAL ADMINISTRATIVE TRIBtjjAL 
BANGALORE BENCH 

Commercial Complex (BOA) 
Indiranagar 
Bangaloro - 560 038 

Datol s 
12 OCT1989 

IA III IN 	kPPLICATION NO (s) 	1542 to 1548 	
j 88(r) 

NO (o) 

pplicant .(s) 	
ppondents 

Shri A.L. Khanna & 6 Ore 	V/s 	The Controller, CQAL, M/o Defence, 
Bangalore & 2 Ors 

To 

8, Shri C.N Bhakthavatsaiu 
Advocate 
No. 280  Raja Snow Building 
Ssehadripurarn 
Bangalore - 560 020 

The Controller 
Controlisrats of Quality 
Assurance Electronics (cUAL) 
Ministry of Defence 
C Nagar Post 
Bangalore - 560 006 

The Director General of Quality 
Assurance (oGA) 
Ministry of Defence 
Department of Defence Production 
DHQ Post 
New Delhi - 110 011 

The Secretary,  
Ministry of Defence 
Department of Defence Production 
& Suppiicss (OP&s) 
Room No. 136/S, South Block 
New Delhi - 110 011 

Shri M.S. Padmarajaiah 
Central Govt,Stng Counsel 
High Court Building 
Bangalore - 560 001 

1. Shri A.L. Khanna 
Secretary' 
Defence Science Services (DSS) & 
Defence Quality Assurance S.rvices(DQAS) 
Officers' Association 
C/c Controllerate of Quality Assurance 
Electronics (CQAL) 
.C. Nagar Post 
Bangalore - 560 006 

2, Shri R. Voganarasimhan 

Shri S.V. Srinivasa Rae 

Shri S.P. Pande 

S. Shri N.R. Sharma 

Shri Govind Barn 

Shri C.R. Narayana Murthy 

(Si Nos. 2 to 7 - 

3unior Scientific Of fic.re  
Contrail. rate of Quality 
Assurance Electronics (CoIL) 
Ministry of Defence 
3C Nagar 
Bangalore - 560 006) 

Subject : SENDING COPIES OF ORDER PASSED BY THE BENCH 

Please find enclosed herewith a copy of ORDER,1 00E3F 

passed by this Tribunal in the above said application(s) on 	4-10-89 

GISTRAk 
(: LOICIAL) 



- 	 In the Central Administrative 
Tribunal Bangalore Bench, 

Bazigalore 

& 613re 	 tcu_.1 	4'? 	: 
Order Sheet (contd) 	 & 2 Ore 

C.N. Rhakthavate1u. 	 t%.S. Padmarajaiah 

Date 1.  	 Office Notes 	 Orders of Tribunal 

VC/LRAR(AJ4): 	4-10.4989 

Applicant by Shri. N.Bhakta-
vatsalu. Respondents by Shri M.V. 
Rao, for M.S.Padmarajajah. 

ORDERS ON I .A • IIIFOR EXTENTION 
CF  TIME. 

In this l.A., the respondents 
have sought for extension of time 
by another 2 months from l.1O.1g89. 
I.A. III is opposed by the appli 

(p.t.o) 



I 	 Date 

I 

Office Notes 	 I 	Orders of Tribunal 

- 2 - 

appliCarts. We are satis-
fied that the facts and 
circunstanCes stated in I.A. 
III for extension of time 

ci*t*fk&iustify us to grant 
time t111 30.11.1989 to comply 

/ 	 with our order. 

	

I 	We, therefore, allow 
IA.No.III and extend time 
to comply with our Order 
till 30-11-1989. 

Vi ' haiunan 	Member(AT 

TRUE cOF 

ADWTI3.-"-
BAEGALGRE 

I 

ft 



In the C1tV1 AdmInitratjve 
Tribunal Bngalore Bench, 

Eangalore 

*flflI & 6 	 ttJ— 	(c1 
Order Sheet (contd) 	 & 2 Ore 

C.N.ktIav.tse1u 	 N.S. Padmarajaish 

Date 	 Office Notes 	 Orders at Tribunal 

KSPIC/LHA.RM(A) 
12 • 7.1989 

Applicants by Shri 
Bhaktavatsalu. Respondents by 
Shri M.S. Padmarajajah. 

DES ON l.A. NO.11 

-' 4 

P 
..1 	iJf 1' 

MMINSP,ATIVE T1IDUNA")J 

In this I.A. the 
respondents have sought for 
further extension of time by another 
6 months to implement the order 
of this Tribunal made on 7.2.1989. 
I.A. No.1 is opposed by the 
applicants. 

Heard both sides. We 
are satisfied that the facts and 
circumstances stated by the 
respondents justify us to grant 
a reasonable time. We, therefore, 
allow I.A,No.II and extend time 
till 30.9.1989 for complying with 

—the directions made on 7.2.1989. 



CF.NTRAL ADMINISTRATIVE TRIBUNAL 
BANGALORE BENCH 

' 	f 	 Commercial Complex(BDA) 
Indiranagar 
Dangalore - 560 038 

Dated z 113 FEB 1983 

APPLICATION ND (s) 	1542 to 1548 	 188(F) 

L'.c'.NO (s) 	- 

ipplicant 	 Resp ____________ ondent (s) 

Shri A.L. Kharina & 6 Ors 	V/s 	The Controller, CQAL, M/o Defence, Bangalore & 

To 	
2Ors 

1, Shri A.L. Khanna 	 8. Shri 0. Leelakrishnan 

Secretary 	 Advocate 

Defence Science Services (oss) & 	 No. 28, Ra5a Snow Buildings 

Defence Quality Assurance Services (DQAS) 	Seshadripuram 

Officers' Association 	 Bangalore - 560 020 

C/o Controllerate of Quality Assurance 
Electronics (COAL) 	. 	 9. The Controller 

J.C. Nagar Post 	. 	 Controllerate of Quality Assuance 

Bangalore - 560 006 	 • . 	Electronics (cQAL) 
Ministry of Defence 

.2. Shri R. Yoganarasimhan 	 J.C. Nagar Post 
Bangalore - 560 006 

3. Shri S.V. Srinivasa Rae 

 Shri 5 0 P. Pande 

 Shri N.R. Sharma 

 Shri Govind Ram 

 Shri C.R. Narayana Murthy 

(si Nos. 2 to 7 - 

Junior Scientific Officers 
Controllerate of Quality 
Assurance Electronics (COAL) 
Ministry of Defence 
JC Nagar 
Bangalore - 560 006)  

The Director General of Quality 
Assurance (DGQA) 
Ministry of Defence 
Department of Defence Production 
DHQ Post 
New Delhi - 110 011 

The Secretary 
Ministry of Defence 
Department of Defence Production 
& Supplies (DP &s) 
Room No. 136/S, South Block 
New Delhi - 110 011 

Shri M.S. Padrnarajaiah 
Central Govt. Stng Counsel 
High Court Building 
Bangalore - 560 001 

Subject : SENDING COPIES OF ORDER PASSED BY THE BENCH 

Please find enclssed herewith a copy of 

passed by tis Tribunal in the above said application(s) on 	7-2-89 

DE 	ISTRAR 
'1 	(IWYrrE, 



I 

4 
S 	 . 

CENTRAL ADMINISTRATIVE TRIBUNAL: BANGALORE 

DATED THIS THE 7TH DAY OF FEBRUARY4989. 

PRESENT: 

Hon'ble Mr.Justice K.S.Puttaswamy, 	 •.. Vice-Chairman. 

And 

Hon'ble Mr.P.Srinivasan. 	 .. Member(A). 

APPLICATION NUMBER 1542 TO 1548 OF 1988 

1. A.L.lChanna, 
Secretary, Defence Science Services (DSS) 
and Defence Quality Assurance Services (DQAS) 
Officers Association, C/o Conto1lerate 
of- Quality Asurance Electronics., 
J.CNagar Post, Bangalore-6. 

2. R.Yo'ganarasimhan, 
Aged 53 years, 	 - 

3. S.V.Srinivasa Rao, 
Aged 57 years, 

S.P.Pande, 
Aged about 57 years, 

N.R.Sharma, 
Aged about 57 years, 

Govind Rain, - 	- 
Aged about 51 years, 

C.R.Narayana Murthy, 	 ,• ; 
Aged about 57 years, ;: — 
Sl.Nos. 2 to 7 are working as Junior 	

41j 

Scientific Officers in the Controllerate  
of Quality Assurance Electronics, 
JC Nagar, Bangalore-6. 	 -.. Applicants. 

(By Sri D.Leelakrishnan, Advocate) 

V. 

1. The Controller, 
Controllerate of Quality Assurance 
Electronics (CQAL), Ministry of Defence, 
'J.C.Nagar Post, Bangalore-6. 

The Director General of Quality 
ssurance (DGQA), Government of India, 
istry of Defence, Department of Defence 
uction, DHQ Post, New Delhi-hO 001. 

overnment of India 
sented by the Secretary (DP&S), 

$14n try of Defence, Room No.136/S, 
,So h Block, New Delhi-hO 011. 	 • 	• 	.. Respondents. 

(By Sri M.S.Padmarajaiah,Standing Counsel) 

These applications having come up for hearing this day, Hon'ble 

Vièe-Chairman made the following: 

' II 



- 	-2-- 
H 	 ORDER 

These are applications made by the applicants under SSion 

19 of the Administrative Tribunals Act,1985 ('the Act'). 

Shri A.L.Khanna, applicant in Application No.1542 of 1988 

who is working as Deputy Chief Scientific Officer ('DCSO') in the 

Directorate General of Quality Assurance ('DGQA'), New Delhi - 

respondent-2 - is the Secretary of an unregistered Association called 

'Defence Science Services and Defence Quality Assurance Service 

Officers Association, Bangalore' ('Association'). Applicants in Appli-

cations 1543 to 1548 of 1988 are all -'- •king as Junior Scientific 

Officers ('JSOs') in the office of the Controller of QualityAssurance 

Electronics ('CQAE') - respondent-i. All the applicants are aggrieved 

by the pay scales fixed to the posts of JSOs from 1-1-1986 on the 

recommendations of Fourth Pay Cothmission, the orders and the •Rules 

made thereon by Government. 

In I.A.No.I filed under Rule 4(5)(b) of the Central Adminis-

trative Tribunal (Procedural) Rules,1987 ('the Rules') Shri Khanna 

as sought permission of this Tribunal to permit the Association 
STR47, 

spouse the cause of all JSOs working in the offices of respondents 

(Q1 	
i2. 	 . 	 . 

)'/J. I.A.No.I is not opposed by the respondents. 

5. Even otherwise, we are of the view that the facts and circum-

stances stated in I.A.No.I justify us to permit Shri Khanna to espouse 

the cause of JSOs under Rule 4(5)(b)of the Rules. We, therefore, 

allow I.A.No.1.  

6 	Shri D Leelakrishnan, learned counsel for the applicants, 

contends that though the posts of JSOs are higher 'to the post'of-.  

Foreman, but very oddly and in violation of all 'sound principle's. 

thereto and Article 14 of the Constitution the former have been 

allowed lower scales of pay to the latter and the same sho'uld be 

remedied by us by allowing them the higher scale of pay of Rs.2200- 

4000. 	 -' 

c 
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Shri M.S.Padmarajaiah, learned senior Central Government 

Standing Counsel appearing for the respondents, contends that the 

anamolies in 'the fixation of salaries to the JSOs were' seized by 

the 'Anamolies Committee' ('Committee') oi Government and t1ll'that 

committee and Government examines and decides the mate''in depth; 
I 

it would not be proper for this Tribunal to examine'. añd'  decide the ' 

same. 	 ,. 

Both sides do not dispute that the posts of JSOs is higher' ' 

to the post of Foreman. , But, notwithstanding this the higher posts 

of .JSOs are al4i(d',iopr scales of pay than to Foreman who is allowed 

higher scales of pay.. Without any doubt, this is anamolous and aakis 

for the removal of the same, the applicants have already made repre-

sentations which a±e now seized by the Committee. We need hardly say 

that the Committee n1 t1W.nment are in a better position to examine 
r 

and decide the game. Whén€he matter is seized by the Committee and 

'Government, we consider it more proper to leave the same to them 

to decide with expedition. 

9. Shri Padmarajaiah prays for atleast six months' time for 

Government to examine and decide the matter. Shri Leelakrishnan 

urges for granting not more than three months' for the same. 

iO. On 'an examination of all the facts and circumstances, we 
/ 

are of the view that' it is reasonable to grant time till 30-6-1989. 

11. On the view we have taken we have not examined the merits 

claim of the applicants. 

We do hope and trust that the authorities themselves will 

the situation. But, if that 'does not happen, then the appli-' 

are free to approach this Tribunal on all such grounds as are 

available to them. 

13. In the light of our above discussion, we direct the respon-

dents to examine and decide proper fixation' of pay scales from 

MI 



ft OP 

1-1--1986 to the post of JSOs wih all such expedition as is possible 

in the circumstances of thb case and in any event on or before 

1989. 
. 	 / 

1% 	
in Applications are disposed of in the above terms. But,  

the) gi7cumstances of the cases, we direct the parties to bear their 

ooSts. 	

• 	'• 	-. 

MEMBER(A) 

bsv/np 	 LTRUE CO" 	. 	S  

CENJ 

tDBTlOflAI. BEtJC 

I 	 DAflGAL01E 	 S 



?lul'jfjMTIVE TRIBUNAL 
SANGALORE BENCH 

* * 	* * * 

Commercial Complex (BDA) 
md iranagar 

Bangalore - 560 C38 

CONTEMPT 

PETITION (CIVIL'P&*kk NO (9) 

IN APPLICATION N. 
W.P. NO (s) 

Dated : 
5 JUL1990 

90 
1542 to 1548/88(f) 

pplicant(j 

Shri A.L. khanne & 6 Ore 
To 

V/s 	The Controller, Controilerata of Quality 
Assurance Electronic. (COAL), Bangalore & 2 Ore 

lo 	Shri A.L. Kharina Be 	Shri CN, Bhikt5ate,li.j 
Secretary 	.. . AdvOc8t. 
Defence Science Service (OSs) 1 No. 289  Raje Snow Buildings 
Defence Quality Assurance Service (DQAS) Subadar Chethram Road 
Officez'eAesoci.tjon 	 . Seshadripuram 
C/o.Cantrc,ilerate of Quality Asaurance . 	Bangeicre 	560 020 
Elsotronics (COAL) 
s.C. Wager Post 9• 	The Controller 
Bangalore —.560 006 Controllerets of Quality 

Assurance Eleotronice (COAL) 
Shri R. Yoganaresiathan Ministry of Defence 

3.C, Wager Poet 
Shri S.P. Pende . 	Bangalore - 560 006 

4, Shri N.R. Shares 

5. Shri Govirid Rem 

(Si Was. 2 to S 

3unior Sclantjf La Of?jtor. 
Controllerate of Quality Assurance 
Electronic. (COAL) 
Ministry of Defence 
3C Wager 
Bangalore - 560 006  

10. The Director General of 
Quality Assurance (DGQA) 
Ministry of Defence 
Department of Defence Production 
DHQ Post 
Nw Delhi - 110 011 

11, The Secretary 
Ministry of Defence 
Department of Defence Production 
& Supplies (DP&S) 
Room No, 136/S, South Block 
New Delhi 110 011 

Shri S.V. Srinivaea Mao 	 12. SIni M.S. Padmarajeieh 
Shri C.R. Nerayenamurthy 	 Central Govt. Stng Counsel 

(Si NOB. 6 & High Court Buildings 

C/a Shri 0. Lielskrjshnen 	
Bangalore - 560 001 

Advocate, No, 289  Raja Snow Buildings, S.C. Road, Seshadripurais, Bangalore - 20) 
Subject g SENDING C0PI 	 SEBY THE BENCH 

Please find enclosed herewith a copy of 

passed by this Tribunal in the above sai4app1jcatjon 
C.P.(Ciil) 

(s) on 	28i8.m90 

End. : As above 4 EPUTY REG TRAR 
(JUDICIAL) 



CENTRAL ADMINISTRATIVE TRIBUNAL 

8 A N L A LORE 

DATED THIS THE 28TH DAY or JUNE, 1990. 

Hon'ble Shri P. Srinivasan, Member (A) 
Present 	 and 

Hon' ble Shri N.R. Chandran, Member (J) 

CONTEMPT PETITION (CIVIL) Nos.36 TO 42/1990. 

1. Shri A.L. Khanna, 
Secretary, 
Defence Science Services (Oss), 
Defence 4ua].ity Assurance Service (DAS), 
Officers Association, 
C/c Controlierate of Quality Assurance 
Electronics (CAL), J.C. Nagar Post, 
Bangalorer6. 

2. Shri R. Yoganarasimhan, 
Jr. Scientific Officer, 
Controllerate of Quality 
Assurance Electronics (CAL), 
J.C. Nagar, Bangalore-6. 

3. Shri S.V. Srinivasa Fao, 
Ayed about 59 years, 
Cf0 D. Leelakrishnan, 
No.28, Rajasnow Building, 
S.C. Road, Barigalore-20. 

5: Shri N.R. Sharma, 
Ajed about 53 years, 
Jr. Scientific Officer, 
Control]erate of Quality 
Assurance Electronics (CAL), 
J.C. Wager, Bangalore-6. 

Shri Govind Ram, 
Jr. Scientific Officer, 
Controllerate of Quality 
Assurance Electronics (CAL), 
J.C. Road, Bangalore-6. 

Shri C.R. Narayenamurthy, 
Aged about 59 years, 
Retd. as Jr. Scientific Officer, 
C/c 0. Leelakrishnan, 
No.28, Rajasnos Building, 
S.C. Road, Barigalore-20. 

4. Shri S.P. Pande, 
Aged about 57 years. 
Jr. Scientific Officer, 

Petitioners. 

rr(Sh,ri,C.N. Bhaktatratsalu, Advocate). 
- V  

J.  

1. The;Controller, 
Cottrbllerate of 4uality Assurance, 
Electronics (C1AL), M/o Defence, 
J.oC .ZNagar, Bangalore-6. 



-2- 

fhe Director General of Quality 
Assurance (DGQ.4), M/o Defence, 
çJ.pt . of Defénce:Prodution, 

, HQ Post, New Delhi. 

~he Secretary, 
11/0 Defence, 
bept. of Defence Production & 
upplies (DP&s), Room No.136/9, 
outh Block, New Delhi—il. 	 .... 	Respondents. 

(Shi. M.S. Padmarajaiah, C..s.s.C.) 

These applications having come •up for hearing to—day, 

Shri P. Srinivasan, Hon'ble Member (A) made the following: 

0 P 0 E R 

By this petition the applicants in O.A. Nos. 1542 to 48 

of 1988 complain that the order of this Tribunal dated 

7•21.198 disposing of the said applications has not so far 

bee-i Oomblied with by the respondents therein. 

2. Shri C.N. Bhathavatsalu, learned counsel, appears 

for the oetitioners. Shri M.S. Padmarajaiah, learned Counsel 

appears appears for the respondents and submits that the 

order of' this Tribunal hs been implemented by the respon—

dents in Original Application Nos. 1542 to 1548/1988. In 

those applications, the applicants who were w4-rk4g as JSOs 

complained that though the post of 350 was higher than the 

post of Foremen in the Directorate General of Quality 

Ass'urance, the pay scale of 350 was not hiyher than that of 

Foremen. Jhile disposing of the application this Tribunal 

not ced that this anomaly had been referred to the Anomalies 

Comnittee, This Tribunal in its order dated 7.2.1999, there—

fcr6 directed the respondents "to examine and decide proper 

fix tion of pay scales from 1.1 .1985 to the post of JSOs with 

all such expedition as is possible in the circumstances of 

the case and in any event onor before 30.6.1939." The 
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respondents sought and obtained extension of time to implement 

the said decision and the last of such extensions expired on 

30.4.1990. ShrI. Bhaktavatsalu submits that in spite of this, 

the said order of this Tribunal has not so far been imple-

mented. 

Shri Padmarajaiah, learned counsel for the respondents 

submits that the matter was referred to the National Anomalies 

Committee, since it Involves pay scales of JSOs in various 

departments of the Government and that was the reason for the 

delay. The National Anomalies Committee has eventually given 

its final decision rejecting the claim of the applicants. 

Though the recommendations of the National Anamolies Committee 

are not available with hin today, Shri Padmarajaiah asserts 

that the Committee had indeed rejected the claim of the 

applicants and the Government has accepted the recommendations 

of the Committee. In view of this, the direction of this 

Tribunal to the respondents in Application Nos.142' Ao 1.548 

of 1938 to consider and take a decision on the matter has been 

complied with. If the petitioners herein have any jriavance 

again the said decision that that would be a separate issue 

but the respondents cannot be punished for Contempt of Court 

on that account. 

After hearing counsel on both sides, we are satisfied 

that there is no case for punishing the respondents for 

—Cbntemot of Court. We have no reason to doubt the categorical 

r'%sertion of learned counsel for the respondents that the 

claim -of,,,  the petitidners herein in respect of pay scales 

I 
appliable to JSOs has 'been considered and finally rejected 

by the tover.nment.in  pursuance of our order dated 7.2.1989 and 
\. -J 
Nth.attherefore, no case for contempt lies. 
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Shri BaktavatSalu points out bt this stage that the 

inal decision of the Government has not yet been conve.yed 

ohis clients. The respondents will do so without further 

slay. If the.petitioners herein are aggrieved with that 

ecision, they will be at liberty to agitate the matter 

eparate.ly, if.they so deem fit. 

In view of the above, the proceedings in contempt are 

:tireby dropped and notice issued to the respondents is die— 

'c,-.- 	rd. 
- I 	- 

LM 

- I 

- 

: 

f, -- , ~ d- V. 
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Prtjes to bear their own costs. 
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